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Non-AvaUability of Potable drinkin& 
water in the Country 

2322. SHRI JAGD~S.li TYTLER: Will 
the Minister of WORKS AND HOUS-
ING be pleased to state: 

(a) the number ot villages where 
potable drinking water is not avail-
able State-wise with their percentage; 
and 

(b) how long Government will 
take to provide a 100 per cent cover-
age in respect of drinking water to 
villages where it is not available? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI P. C. SETHI): 
(a) Provision of drinking water supply 
is a State subject. However, at the in-
stance of the Government of India 
a survey was conducted in 1972. As a 
result 1.53 lakh villages out of. a total 
of 5.76 lakh villages in the country 
were identified as Problem villages i.e. 
havin, a source of water at a distance 

of more than 1.6 kms. or at depth of 
more than 15 Mts. or villages where 
source of water is contaminated with 
disease germs or where source of water 
contained excessive minerals hazardous 
to health. The number of villages re-
maining to be covered by drinking 
water facilities as on 1-4-1980 is given 
in the Statement. 

(b) Subsequent to 1972 survey, the 
State Government have been indlcat-
ing from time to time that the f:'urvey 
was incomplete and more villages fall 
under Problem villages category. The 
States have been asked to prepare a 
final list of such problem villages. It is 
estimated that their number would be 
nearly 2 laklhs. It is contemplated to 
cover the remaining problem vlllages 
during 1980-85. 
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1 Andhra Pradesh * 
2 Assam 

3 Bihar 

4 Gujarat 

5 Haryana 

6 Himachal Pra-
desh 

7 Jammu & Kash-
mir 

8 Karnataka 

9 Kerala 

10 Madhya Pra-
desh 

1 I Maharash tra 

12 Manipur 

-----._---

• 

60g8 

432 

1007 

Pf"rcen tage 
ofvillages 
yet to be 
covt"Tf"d 
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71 ' 51 

89·22 

NIL 

92'go 

32'63 
NIL 
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13 Meghalaya 

14 Nagaland. 

15 Orissa 

16 Punjab 

I 7 Rajasthan 

18 Sikkim 

19 Tamil Nadu 

20 Tripur·a 

2J ULtar Pradf'sh 

22 West Bengal 

23 Andaman &; 
Nlcobar Islands 

24 Arunachal Pra-
desh . 

25 Delhi 

26 Goa, Daman &,1 
Diu 

27 Mizonm 

25 Pondichel ry 
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• 

III 

70· 14 

• 
73·53 

83 94 

• 

77" 20 

• 

1ft 

• 

... Infl.llIuatic.n h(lll thC'~(' ~tat(' y(t to 
be received. 

Government Accommodation 

2323. SHRI NIHAL SINGH: Will the 
Minister of WORKS AND HOUSINti 
be pleased to state: 

(a) what provision Governtl'.ent 
haVe made to provide higher type of 
Government accommodation to those 
Central Government employees whose 
pay is revised between the period July, 
1978 tOI June, 1980 and who have be-
come entitled for higher type i.e. B 
and C type accommodation during the 
allotment year 197&-80; 

(b) if not, the reasons therefor; and 

(c) the month from which the pay 
of the Central Government emp10yees 
is reckoned for entitlement for the 

hig~r type i.e. 'B' and 'C' accom-
modation'? 

THE MINISTER OF WORKS AND 
HOUSING (SRRI P. C. SETHI): 
(a) to (cl. The entitlement of an otlicel' 
for allotment during a particular allot-
ment year is determined on the basis 
of the emoluments drawn by him all a 
particular date fixed for the purpose. 
FOr the purpose of allotment durIng 
the allotment year 1978-80, enlo1u-
ments drawn on 1-7-1978 is taken into 
account. Any increase in the emolu-
ments from a subsequent date as a 
result of revision after this date will 
be taken into account for deciding their 
entitlement in the next allotment y~ar. 
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